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Per s+ Hon'ble P.M.Joshi ¢ Judicia

Tn this application under Section 1¢ of the Administrative

Tribunals Act, 1985 filed on 18-4-1988, the petitioner Shri Ramesh

Kumar Kapur working as Deputy Comnissioner of Rural Development

in the state of Gujarak has challenged the select list prepared

%
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v the Selection Committee in the year 1¢79,., He claims that he

ought to have been considered and selected by the Selection Comnittee

'

cadre post of I.A.S. against the pramotional qguota and his

juniors are promoted and he has been denied his promotion, over-

The party in person has been heard. It was brought to his
from three infirmities,viz.,

— Ao ]
of causes and reliefs auiino -joinder

According to him he made several representations and

waited for the repnly of the authorities and hence he has approached

this Tribunal his remedies.

that the substantive relief which

the petitioner claims is that of select list prepared

Selection Committee in the year 197%. Thus, the grievance of]

premotion and non-conside-

since the year 1979, Now as per tl i
yeal o d Z v o asS Der Tthe nrovigi o7 :
! : & Provisions contained under
Section 2 f the Adminis o
2 on 21 of the Administrative Tribunals Act, 1985 ]
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in resnect of which =n = ‘ -
PECT O wnich an apnlication is mad :
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regson O an order mad 3t 1 o
N orcer made at any time within +he
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